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IN THE COURT OF SRI R. BODO, S.D.J.M.(S), UDALGURI, BTAD::ASSAM 

                                               G.R. Case No.201/2015 

                             (U/S-279/337/304A of IPC) 

                 

State of Assam 

       --------Prosecutor 

     -VS- 

    Sri Lankeswar Boro 

S/o Late Kulendra Boro 

Resident of village Khansaipara 

P.S. Tangla 

Dist: Udalguri, BTAD::Assam 

       -------Accused  

 

Present:  Sri Rajesh Bodo, A.J.S. 

Advocate for the Prosecution: Mr. D. Dahal, learned A.P.P.   

Advocate for the accused: Mr. D. Boro 

Evidence recorded on: 4.11.15/8.2.16/20.5.16/22.6.16/28.7.16/ 

4.11.16/23.11.16 

Argument heard on: 11.1.2017 

Judgment delivered on: 21.1.2017 
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JUDGMENT 

1. The prosecution case in brief:  

The prosecution case in brief is that on 27.2.2015 at about 5:00 P.M. 

while informant Sri Girindra Debnath’s elder brother Gobinda Debnath, his 

wife Jaya Debnath and nephew Kaushik Debnath were proceeding towards 

Tangla Town by motor cycle bearing registration No.AS-01AB/3424 then the 

offending truck bearing registration No.AS-25/6419 knocked it down from 

behind at Tangla Chariali. As a result Kaushik Debnath, aged about 2½ years 

died on the spot. Jaya Debnath was seriously injured and died at Tangla Civil 

Hospital under treatment. Gobinda Debnath was also injured in the accident.  

2. To this effect the informant lodged an FIR before O/C, Tangla P.S. which was 

registered as Tangla P.S. Case No.21/2015, U/S-279/338/304A of IPC and 

duly investigated the case. After completion of investigation the I/O 

submitted charge sheet against the accused driver U/S-279/337/304A of IPC. 

Hence, this case.  

3. On submission of the charge sheet when the accused appeared before the 

court copies of relevant documents were furnished as per U/S-207 of CrPC. 

Then the particulars of offences U/S-279/337/304A of IPC were read over 

and explained to which he pleaded not guilty and claimed to be tried. 

Accordingly, the case proceeded to trial stage.  

4. POINTS FOR DETERMINATION: 

Point No.i:  Whether, on 27.2.2015 at about 5:00 accused driver 

Lankeswar Boro drove the offending truck bearing 

registration No.AS-25/6419 in a very rash and negligent 

manner and knocked down the motor cycle bearing 

registration No.AS-01AB/3424 from behind which resulted 

into death of Kaushik Debnath, aged about 2½ years on 

the spot and seriously injuring his mother Jaya Debnath, 

who died at Tangla Civil Hospital under treatment and also 
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injured Gobinda Debnath and thereby committed an 

offence punishable U/S-279 of the Indian Penal Code; and 

within my cognizance? 

Point No.ii:  Whether, on or about the same day, time and place as a 

result of the accident committed by the accused driver 

Jaya Debnath and her husband Gobinda Debnath got hurt 

and thereby committed an offence punishable U/S-337 of 

the Indian Penal Code; and within my cognizance? 

Point No.iii:  Whether, on or about the same day, time and place as a 

result of the accident committed by the accused driver 

Kaushik Debnath and Jaya Debnath, who are the son and 

wife, respectively, of Gobinda Debnath died and thereby 

committed an offence punishable U/S-304A of the Indian 

Penal Code; and within my cognizance? 

5. The prosecution side examined as many as 10(ten) PWs and exhibited certain 

documents. The defence cross-examined the witnesses. After closure of 

prosecution evidence statement of defence of the accused U/S-313 CrPC 

were recorded wherein the accused pleaded total denial. The accused 

declined to adduce defence evidence and hence DWs closed.    

6. I have heard argument from learned defence advocate Mr. D. Boro and 

learned APP Mr. D. Dahal. Learned Mr. Boro submitted that the 

prosecution could not prove the guilt of the accused U/S-279 of IPC and 

hence he is liable to be acquitted from the charges under this section of law. 

He also submitted that since the prosecution could not prove the guilt of the 

accused U/S-279 of IPC, therefore, he is liable to be acquitted from other 

charges as well. Contrary to the submission of learned Mr. Boro, learned APP 

submitted that the prosecution has been able to prove the guilt of the 

accused beyond all reasonable doubt and hence prays for his punishment in 

accordance with law.  
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7. I have carefully perused the case record and evidence on record. The 

submissions of learned advocates of both the sides are also considered. Now, 

let me discuss the evidence in detail. 

DISCUSSION, DECISION AND REASONS THEREOF: 

8. In his evidence PW-1 deposed that he does not know the informant as well 

as the accused. He has a shop near the place of occurrence and at the 

relevant time he was busy in his shop. Then he heard a noise and hearing it 

he came out of his shop and saw a child and a lady lying on the ground. 

Later on, police arrived at the place of occurrence. According to him the road 

was wide one. He allegedly heard that a truck struck down the motorcycle 

from the back side.  

9. In cross-examination he admitted having not seen the occurrence. He stated 

that the incident took place in a Chariali.   

10.  In his evidence PW-2 deposed that he does not know the informant as well 

as the accused. On the alleged day when he was busy in his shop he heard a 

noise and hearing it came out from his shop and saw a small boy being run 

over by a truck. The truck was caught by public alongwith the driver. Then 

police arrived at the place of occurrence and seized the truck alongwith the 

motorcycle. Later on, he came to know that the truck struck down the 

motorcycle by which three persons were coming. As a result of the accident a 

small boy and his mother succumbed to injuries.  

11. In cross-examination he admitted having not seen how the accident 

occurred. He also did not see the driver who drove the vehicle. According to 

him the truck was loaded with rice bags.  

12. In his evidence PW-3 deposed that on 27.2.2015 at about 7/8 P.M. while he 

was at Tangla F.C.I. Godown, he heard that the vehicle driven by the 

accused met with an accident and the vehicle was at Tangla P.S. On the 

following day he went to the P.S. and saw the vehicle and the accused. He 

also came to hear at the P.S. that due to accident one motorcycle rider was 
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dead on the spot and the other was injured. Police seized the vehicle and he 

put his signature in the seizure list as a witness. Ext.1 is the seizure list and 

Ext.1(1) is his signature. In cross-examination he stated that police did not 

record his statement. He also expressed ignorance for whose fault the 

accident took place.  

13.  Similarly, in his evidence PW-4 deposed that the accident took place on 

27.2.2015. At that time he was at home. He was informed from Tangla that 

his brother met with an accident and after about 15 minutes he arrived at the 

spot. He did not see the injured persons and also did not find the deceased 

persons, who were his sister-in-law and her son. He identified the accused to 

be a driver of E-rickshaw. Therefrom he went to the P.S. where he saw the 

truck and the accused. According to him police seized the documents of the 

vehicle. Ext.1 is the seizure list and Ext.1(2) is his signature.   

14.  In cross-examination he stated that he does not know who drove the truck. 

According to him the accident took place at Tangla Chariali on PWD road 

which is wide enough.  

15.  In his evidence PW-5, a co-villager of the informant, deposed that on the 

date of occurrence he was in his tailoring shop. At about 6:30 to 7:00 P.M. he 

came to hear that an accident took place near Tangla Chariali from other 

persons. He was told that a truck knocked down the motor cycle driven by 

Gobinda Devnath and ran over them. Hearing the information he went to 

Tangla Civil Hospital. After his arrival he came to see that Gobinda Devnath’s 

wife’s dead body kept lying in the hospital bed. He also came to hear that a 

small child aged about 4/5 years was dead and that his dead body was taken 

to P.S. He went to P.S. alongwith others and at the time of lifting the dead 

bodies his signature were taken at the Civil Hospital and at the P.S.  

16. In cross-examination he stated that his shop is situated at a distance of about 

1(K.M.) from the place of occurrence and he was in his tailoring shop when 

the accident took place. Hearing about the accident he did not go to P.O. 

rather went to Civil Hospital directly coming to know that the injured were 
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taken there. He did not meet Gobinda Devnath in the hospital. He admitted 

that he does not know the number of the truck and the person who drove 

the offending truck. According to him police did not record his statement in 

connection with this case.   

17. In his evidence PW-6, the younger brother of the informant deposed that on 

the date of occurrence on 27.2.20015 at about 5:30 P.M. he had been 

proceeding towards Khairabari from Kalaigaon in a bike alongwith his wife 

Jaya Prada Debnath and his son. When they arrived infront of Tangla UCO 

Bank a truck coming from behind in a very high speed struck his bike. He 

stated that the driver of the truck did not use horn. As a result of the 

accident he fell down towards left and his wife and son fell down on the road. 

The wheels of the truck rolled over them. As a result he also sustained injury. 

He stated that his son was dead on the spot and his wife got serious injury, 

who was taken to Tangla Hospital, where she also died after about ½ an 

hour. He was referred to Mangaldoin Civil Hospital from Tangla. According to 

him after coming from Mangaldoin at about 11:30 P.M. he came to know that 

the offending truck and the driver had been brought to police station.  

18. In cross-examination he stated that he forgot the number of the truck. His 

brother Girindra Debnath allegedly told him that the name of the accused 

driver was Lankeswar Boro but he could not identify the accused in the court. 

According to him while they were proceeding towards Khairabari his son told 

him that he would eat something. So, they stopped at Tangla and had tea in 

a hotel. He stated that his son was lying on the edge of the road towards left 

after the accident. He admitted having not stated to police that the offending 

truck came in a high speed and that the driver did not use horn. He denied 

that the accident took place as a result of his negligence because he 

suddenly came to the middle of the road. 

19. In his evidence PW-7, the informant deposed that on the date of occurrence 

his brother Rabindra Debnath, his wife Mamoni Debnath and their son 

Kaushik Debnath had been to Khairabari in order to attend a marriage 
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function. On their way they met with an accident with a truck at Tangla at 

about 6:30 P.M. After some time of the accident one of his known person 

called him over mobile phone that his sister-in-law and her son died in the 

accident. So, he went to the place of occurrence and then to hospital, where 

he found the dead bodies. He stated that he did not find his brother there as 

he had been taken to another hospital. Later on, he lodged the FIR. Ext.2 is 

the FIR and Ext.2(1) is his signature.  

20. In cross-examination he stated that the place of occurrence is about 17 K.M. 

from his house and he was at home when the accident took place. He arrived 

at the P.O. at about 7:30 P.M. which is about 2½ hours later. He admitted 

having not seen the offending vehicle. According to him the accident took 

place near Tangla Chariali. He expressed ignorance for whose fault the 

accident took place. 

21. In his evidence PW-8 deposed that on 28/02/15 he was serving at Udalguri 

Civil Hospital as M& H.O. No.1. On that day he examined one Kaushik 

Debnath, aged about 2 years, male, S/o-Gobinda Debnath, Vill-Majorchuba , 

PS-Kalaigaon, Dist-Udalguri, escorted by UBC/407 Dipak Rabha of Tangla PS 

vide reference to Tangla PS GDE No.620 dated 28/02/15. On examination he 

found the following injuries. 

I. External appearance:  

(1) Condition of subject stout emaciated, decomposed, etc.: Built–

average, colour- medium, dress- white ganjee, pink-white sweater, rigor 

mortis-loose. 

(2) Wounds-position and character: avulsion & abdominal wall, multiple 

bruise.  

(3) Bruise position, size and nature: multiple bruise all over the body. 

(4) Mark of ligature on neck dissection, etc: not seen.  
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II. Cranium spinal canal: 

(1) scalp, skull, vertebrae-intact. 

(2) Membrane-intact. 

(3) brain and spinal cord-intact. 

(4) Liver-ruptured. 

(5) Spleen- ruptured. 

(6) Kidneys –intact. 

(7) Bladder-ruptured. 

(8) Organs of generation extema and internal-bloody discharge present. 

III. Thurax 

(1) Walls, ribs and cartilages- multiple ribs fracture on both sides. 

(2) Pleurae-lacerated. 

(3) Laryax and trach ere-intact, right lung-lacerated, left lung-lacerated, 

pericar-intact, heart-intact , vessels-intact. 

IV. Abdomen: 

(1) Walls-avulsion with extrusion of abdominal  contents. 

(2) Perito noum-lacerated. 

(3) Mouth, pharynx oesophagus-intact. 

(4) Stomach and its contents-extruded with contents. 

(5) Small intestine and its contents-extruded out from abdominal contents. 

(6) Large intestine and its contents-extruded out from abdominal contents. 
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V. Muscles bones and joints: 

(1) Injury-avulsion of abdominal wall. 

(2) Disease or deformity-not seen. 

 (3) Fiacture-multiple ribs fracture. 

(4) Dislocation-not seen.  

More detailed description of injury disease: 

1. Multiple ribs fracture on both sides. 

2. Lacerated of pleurae and both lungs. 

3. Avulsion of abdominal wall with contents. 

4. Rupture of liver and spleen.   

  On the same day he examined one Jaya Prada Debnath, aged about 30 

years, female, W/o-Gobinda Debnath, Vill-Majorchuba, PS-Kalaigaon, Dist-

Udalguri, escorted by UBC/407 Dipak Rabha of Tangla PS. Reference to 

Tangla PS GDE No.620 dated 28/02/15. On examination he found the 

following injuries. 

I. External appearance:  

(1) Condition of subject stout emaciated, decomposed, etc.: Built–average, 

colour-medium, dress-green saree, blouse-(2) marron and black, red-

underwear, red-petticoat, rigor mortis-loose. 

(2) Wounds-position and character: 

(a) Multiple bruises on right chick, chin, chest, abdomen.   

(b) Lacerated on right arm.  

(c) Lacerated on right knee. 
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(3) Bruise position, size and nature: multiple bruises of avoidable sized-4 cm-

20 cm on right chick, chin, chest. Abdomen. 

(4) Mark of ligature on neck dissection, etc. absent. 

II. Cranium spinal canal: 

(1) scalp, skull, vertebrae-intact. 

(2) Membrane- intact. 

 (3) brain and spinal cord- intact. 

(4) Liver-ruptured right lobe at liver with haematoma. 

(5) Spleen-intact. 

(6) Kidneys –intact. 

(7) Bladder-ruptured. 

(8) Orangs of generation extema and internal- intact. 

III. Thurax 

(1) Walis ribs and cartilages-fracture on right lower two ribs. 

(2) Pleurae-intact. 

(3) Laryax and trace-ere-intact, right lung-intact, left lung- intact, pericar-

intact, heart- intact , vessels-intact. 

IV. Abdomen: 

(1) Walls bruise present on right side of abdominal wall. 

(2) Perito noum-intact. 

(3) Mouth, pharynx oesophagus-intact. 

(4) Stomach and its contents-intact with semi digested food. 
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(5) Small intestine and its contents- intact. 

(6) Large intestine and its contents-intact. 

V. Muscles bones and joints: 

(1) Injury-(a) fracture shaft humerus  (Rt). (b) fracture on right knee joint.  

(2) Disease or deformity-not seen. 

(3) Fracture- (a) fracture shaft humerus (Rt), (b) fracture on right tibial 

condyle. 

(4) Dislocation-not seen.  

More detailed description of injury disease: 

1. Fracture shaft humerus. 

2. Fracture right tibial condyle. 

3. Right knee joint dislocation. 

4. Rupture of right lobe of liver. 

  Opinion: 

In his opinion the death is due to hemorrhage shock as a result of injury 

sustained on RTA. The time since death is around the 14/18 hours. Exhibit-3 

is the P.M. report of Kaushik Debnath and Exhibit-3(1) is his signature with 

his report. Exhibit-4 is the P.M. report of Jaya Prada Debnath and Exhibit-4(1) 

is his signature with his report. 

22. In cross-examination he stated that he has not mentioned in his report that 

injured died on RTA on the basis of inquest report.    

23. In his evidence PW-9 deposed that on 27/02/15 at about 7.40 PM he 

examined one Gobinda Debnath, of Tangla in connection with Tangla P.S. 

Case No.21/15. On examination he found the following injuries:   
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  “Abrasion on the right hand (deatal phalange of the middle     

finger). Lacerated cut injury on the right ankle joint. Tenderness on the chest 

and knee joint.”  

In his opinion the injuries are simple in nature caused by RTA. Exhibit-5 is 

the medical report submitted by him and Exhibit-5(1) is his signature with 

report. 

24. In cross-examination he stated that the injured was brought to the hospital 

by Kalaigaon police and accordingly he mentioned the case reference number 

in his report. He stated that the name of the police personnel has not been 

mentioned in his report.    

25. Again, in his evidence PW-10 (I/O) deposed that on 27/02/15 he was posted 

at Tangla PS as attached officer. On that day the O/C Tangla PS directed him 

to go at Tangla Town nearby UCO bank where a motor accident took place. 

On the strength of GDE No.620, dated 27/02/15. He along-with constable 

Pabitra Deka, S.I. Pradip Ch. Deka S.I. Daneswar Baruah, Jogen Ch. Deka 

and a battalion of CRPF proceeded to the place of occurrence. At the place of 

occurrence he found one dead body of a baby aged about two (2) years and 

one injured old lady as well as her husband Gobinda Debnath lying at the 

place of occurrence. The lady injured was shifted immediately to Tangla CHC 

and the offending truck was seized and the driver was sent to Tangla PS with 

police escort. Lateron, the injured old lady died on the same day while under 

treatment. The motor cycle and the truck was seized at the place of 

occurrence. He drew the sketch map and recorded the statement of the 

witnesses. On the next day of the accident post mortem was conducted on 

the dead body at Udalguri Civil Hospital as per his requisition. On the 

following day of occurrence an FIR was lodged at the PS by informant 

Girindra Debnath, a relative of deceased persons. The motor cycle and the 

truck was examined by the MVI as per his requisition. The accused was 

arrested in connection with this case and was released on bail as the nature 

of offence alleged are bailable ones. During investigation the I/O stated to 
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have collected the MVI report and post mortem report and on completion of 

investigation, he found sufficient material against the accused driver 

Lankeswar Boro U/S-279/337/304 (A) of IPC and submitted charge sheet 

accordingly. Exhibit-1 is the seizure list in respect of offending truck and 

Exhibit-1(2) is his signature. Exhibit-5 is the sketch map of the place of 

occurrence and Exhibit-5(1) is his signature. Exhibit-6 is the charge sheet and 

Exhibit-6(1) is his signature. 

26. In cross-examination he stated that at first an information regarding the 

accident was given at the PS by on duty constable Pabitra Deka of Tangla PS. 

On the basis of that information GDE No.620, dated 24/02/15 was made and 

he was entrusted to go to the place of occurrence but he did not record the 

statement of Pabitra Deka U/S-161 CrPC. According to him an extract copy of 

GDE has been annexed along-with the charge sheet. He stated that the FIR 

was given by the brother of injured Girindra Devnath. He admitted that in the 

FIR there is no mention of the name of the accused driver. He admitted that 

he has not arrayed the informant Gobinda Debnath as a witness in this case 

and also did not record his statement U/S-161 Cr.P.C. The injured Gobinda 

Debnath was not treated medically as per his requisition as he took treatment 

of his own but subsequently he collected his medical report. According to him 

the accident took place on the main road of Tangla Town.  

27. The witness confirmed that in his evidence PW-6 stated that he was having 

tea in nearby tea stall and after coming on the road while proceeding a little 

distance the accident took place. He also stated that PW-6 did not state that 

his brother Gobinda Debnath told him that the name of the driver of the 

offending vehicle was Lankeswar Boro. The said witness also did not tell him 

that the truck was moving in a high speed and the accused driver did not 

blow horn.   

28. I have very closely and meticulously scrutinised the evidence adduced by the 

prosecution, both oral as well as documentary. From the available evidence it 

is evident that the alleged accident took place at the place of occurrence. It is 
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also evident that the offending vehicle was driven by accused Lankeswar 

Boro which is evidence from Ext.1. It is also undisputed fact that as a result 

of the accident Kaushik Debnath died on the spot and his mother Jaya 

Debnath died in the hospital while under treatment which is corroborated by 

documentary evidence Ext.3 and Ext.4, respectively. Moreover, the rider of 

the bike Gobinda Debnath also sustained injuries which is evident from the 

documentary evidence Ext.5.  

29. It transpires that all the independent witnesses viz., PW-1, PW-2, PW-3, PW-

4, PW-5 and PW-7 did not see the occurrence of their own eyes. PW-1, PW-2 

and PW-5 were nearby the place of occurrence in their respective business 

establishments and were busy in their shops. They allegedly heard about the 

accident and after coming to the place of occurrence came to know about it. 

So, from their evidence it cannot be ascertained that the driver of the 

offending vehicle drove it in a rash and negligent manner. Similarly, it 

transpires from the evidence of PW-3, PW-4 and PW-7 that they were not 

nearby the vicinity of the place of occurrence at the relevant time. They came 

to know about the accident from others and accordingly arrived at the place 

of occurrence. So, their evidence are also not so much relevant to determine 

the fact whether the accused drove the offending vehicle in a very rash and 

negligent manner. Thus, the only person who can throw light into the case is 

PW-6 Gobinda Debnath, the rider of the motorcycle. 

30. Now, in his evidence PW-6 specifically stated that when they arrived in front 

of Tangla UCO bank a truck coming from behind in very high-speed struck his 

bike. According to him the driver of the truck did not use horn. As a result he 

fell down towards left and his wife and son fell down on the road. He also 

specifically stated that the wheels of the truck rolled over them. In the 

accident his son died on the spot and his wife got seriously injured, who was 

taken to Tongla hospital but she also died in the hospital after about ½ an 

hour. In the accident he also sustained injury. However, while confronted the 

PW-10(I.O.) stated that PW-6 stated before him that he was having tea in 

nearby tea stall and after that coming on the road while proceeding a little 
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distance the accident took place. He confirmed that PW-6 did not state that 

his brother told him that the name of the driver of the offending vehicle was 

Lankeswar Boro. He also did not state to him that the truck was moving in a 

high-speed and the accused driver did not blow horn. Thus, it appears that 

the evidence of PW-6 to the fact that the truck was driven in a high-speed 

and rash and negligently and that the driver of the truck didn’t blow horn 

seems to be afterthought. This is a serious contradiction which affects the 

prosecution case as has been stated. 

31. In the sketch map the place of occurrence has been shown to be nearby 

Tangla Chariali. Generally such places are always crowded with vehicles and 

people. Under the circumstances it is practically impossible on the part of any 

vehicle to ply in such a place in very high-speed. Even if the vehicle was 

plying in very high-speed that alone does not amount to rash and negligent 

driving. If the vehicle had been driven in a very high-speed and rash and 

negligently then there was every possibility that the said vehicle might have 

knocked down other vehicles or passersby. But, no such fact has come out 

from the evidence of the prosecution side. 

32. Now, it is the cardinal principle of law that in order to prove the guilt of the 

accused U/S-279 of IPC the prosecution has to prove that the accused drove 

the vehicle on any public way in a manner so rash or negligent as to 

endanger human life, or to be likely to cause hurt or injury to any other 

person. That the road is a public group it is not disputed fact. As already 

pointed above the prosecution evidence is totally silent regarding allegation 

of rash and negligent driving of the offending vehicle. Moreover, it is 

observed in the foregoing paragraph of this judgement that it is practically 

impossible to drive any vehicle at the place of occurrence in a very high-

speed. Further, from the surrounding facts and circumstances of the case it is 

also not proved that the accused drove the offending vehicle in a rash and 

negligent manner. Thus, from overall facts and circumstances I hold that the 

prosecution has miserably failed to establish the guilt of the accused U/S-279 

of IPC. Consequently, he is acquitted from the charges U/S-279 of IPC. 
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33. Again, in order to prove the guilt of the accused U/S-337 of IPC the 

prosecution has to prove that the accused caused hurt to any person by 

doing any act so rashly or negligently as to endanger human life, or the 

personal safety of others. However, it is already discussed that the 

prosecution has miserably failed to establish rash and negligent driving of the 

vehicle. Consequently, I hold that the injuries sustained by Gobinda Debnath 

cannot be attributed to be due to fault of the accused driver. Hence, the 

accused is also acquitted from the charges U/S-337 of IPC as well. 

34. Since, the prosecution has failed to prove the guilt of the accused U/S-

279/337 of IPC, therefore, I hold that the accused is not guilty U/S-304A of 

IPC. Consequently, he is acquitted from the charges U/S-304A of IPC.  

35. In view of what has been discussed above I hold that the prosecution has 

miserably failed to establish the guilt of the accused beyond all reasonable 

doubt. Consequently, they are liable to be acquitted from the charges in this 

case. 

ORDER 

 Accused Lankeswar Boro is acquitted from this case and set at liberty 

forthwith on the ground of benefit of doubt. The bail bond submitted on 

behalf of the accused shall remain in force for the next 6(six) months 

from today in view of the spirit of Section-437 of CrPC.  

The case is accordingly disposed off. 

Given under my hand and the seal of this Court on this the 21ST 

Day of January, 2017 at Udalguri, BTAD::Assam. 

Typed and corrected by me:                                                    

Rajesh Bodo, A.J.S.             Rajesh Bodo                                             

S.D.J.M.(S), Udalguri      S.D.J.M.(S), Udalguri  

BTAD, ASSAM              BTAD, ASSAM         
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APPENDIX 

1. PROSECUTION WITNESSES: 

i. Sri Mukesh Saha------------PW-1 

ii. Sri Madan Debnath---------PW-2 

iii. Sri Raju Dhakal--------------PW-3 

iv. Sri Gopi Debnath------------PW-4 

v. Sri Suresh Sarkar------------PW-5 

vi. Sri Gobinda Debnath-------PW-6 

vii. Sri Girindra Debnath--------PW-7 

viii. Dr. Bhadra Kt. Sarman-----PW-8 

ix. Dr. Bishnu Ram Deka-------PW-9 

x. S.I. Dipu Bora----------------PW-10 

2. DEFENCE WITNESSES:--NIL-- 

3. PROSECUTION EXHIBITS: 

i. Ext.1--------Seizure list 

ii. Ext.1(1)-----Signature of PW-1 in Ext.1 

iii. Ext.1(2)-----Signature of PW-2 in Ext.1 

iv. Ext.1(3)------Signature of PW-10 in Ext.1 

v. Ext.2---------FIR 

vi. Ext.2(1)-----Signature of PW-7 in Ext.2 

vii. Ext.3---------P.M. report of Kaushik Debnath 

viii. Ext.3(1)-----Signature of PW-8 in Ext.3 

ix. Ext.4---------P.M. report of Jaya Prada Debnath  

x. Ext.4(1)------Signature of PW-8 in Ext.4 

xi. Ext.5----------Medical report 

xii. Ext.5(1)-------Signature of PW-9 in Ext.5 
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xiii. Ext.5-----------Sketch map of the P.O.(wrongly marked) 

xiv. Ext.5(1)----------Signature of PW-10 in Ext.5(wrongly marked) 

xv. Ext.6-------------Charge sheet 

xvi. Ext.6(1)----------Signature of PW-10 in Ext.6 

4. DEFENCE EXHIBITS:--NIL---  

 

Typed and corrected by me:                                                    

 

Rajesh Bodo, A.J.S.            Rajesh Bodo                                             

S.D.J.M.(S), Udalguri     S.D.J.M.(S), Udalguri  

BTAD, ASSAM             BTAD, ASSAM         


